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LJ.&Shyam Sundat
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" .eesApplicant.

And

1. The Chief Gensral Man=2ger, Telecommunications,
A.P.Circla, Dept. of Telecommunications,
Govt. of India, Hyderabad, '

2. The Telecom District Engineer, Karimnagar District,
- Dept. of Telecommunications, Govt. of Indis,
Karimnagar District (A.F).
1. The Sub Bivisional Officer, Telecom,
Dept., of Telecommunications,
‘Narimnagar District (A.P).

«s.Respondents..

Counsel for the Applicant : Mr.P.Nayeezn Rao

Counsel for the Respondents Mr.N.Y.Raghaya Reddy,Addl.CG5C.

[
CORAM:

THE MON'BLE JUSTICE SHRI V.NEELADRI RAD : ﬁyi!"i;cs CHA “TRMA N
\-_\\_‘ka::, T

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

rontde..
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OA No.610/95

JUDGEMENT

X As per Kon'ble Sri R, Rangarajan, Member (A) [

Heard Sri P.N. Rao, learned counsel for the
amnlimrant and Sri{ N.V.R.Reddv. learned counsel for

the respondents,

2. The applicant plead that he was initially
engaged as CaSual.Mazdoor under the control of Res-
pondenté from 1,4,87 to 25,4.94 with intermittant
bgkak, and in all for 405 days, as per the details
given in Annexure A-~II filed along with this 0.A.,

and thereafter he was no re-engaged.

3. This 0.A, has been filed praying for a decla-
ration that the applicant is entitled for reengagement
8s Casual Mazdoor under the control of R=2 and 3 in
termé of the instructions issued by the D.G., Telecom
and also as per Lr.No.TA/LC/1-2/III dt.21.10.,91 and
No.TA/RE/Rlgs./Corr, dt.22.2.93 issued by thel Chief

General Manager, Telecom, Hyderabad by holding that

L - ct i am af Ll smmmwnandanbes dm omad mAaancra~ntinery him

as illegal, arbitrary, discriminatory and wviolative

of Art. 14 and 16 of the COnstitutionpr India,

4. As per the details furnished by the applicant, he
was not engaged from 26.4.94, Hence, the question of
condoning the break does not arise. As such, he is not
eligibzqugj.claim seniority on the basis of his carlier

service in different spells.

™

.-3



o -3

5. In view of what is stated by the apglicant, it

has to be presumed tﬁat he had gained some experience

ir thé work in the Telecom Depaftment. 50, it is in

the interest of department, if he. is engaged in preference
to a fresher whenever work lb avallabie.j»Sn; the only
relief that can be granfed is to direct the respondents

2 and 3 to re-engage the applicant as Tasual Mazdoor in
preference to freshers whenever there is work. If the

applicant is going to be engaged in pursuance of this

order, none shall be retrenched who are already in serxvice.

6, The QA is ordered accordingly at the admission

stage. No costs /

Vaala —€ f)d&k;ﬁ@$hf—“ﬁ__;_;l
(R. Rangarajan ) ' ( V. Weeladri Rao )

Member (A) Vice Chairman

Dt. fﬁ]jlgﬁf’, \_EQ#F
ﬁm fle

o'l
DEPUTY REGISTRAR{J)

kmv
To

1. The Chief General Nanager, Telecommunications,
A.P.Circle, Dept. of Télecommunications,

Govt. of India, Hyderabad
2. The Telecom District Enginser, Karlmnagar Bistrict,
Dept. of Telecommdnicationms, Govt. of India,
Karimnagar Districk,
3. The Sub Divisional OPficer, Telecem,
Dept. of Telecommunications, R
~ Karimnagar District (R.P). L
4, One copy to Mr.P.Navyean Rao, Advocate,OiT Hydarabad. )

5. One copy to Mr.¥.V.Raghava Beddy,Addl.CGSC,CAT,Hyderabad,
6. One copy to Library,CAT,Hyderabad.
7. One spars copy:
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